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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI.

M.A No .10/2025
in OA NO. 343 of 2024

Mahendra Kumar Arora

...Applicant
Versus
State of Punjab & others.
...Respondents
INDEX
Sr. No. | Particulars Date | P4a'ges |
1. Reply by way of Affidavit of Wl—qg\l
Guramanpreet Singh, PFS, Divisional | \\\*1\23‘ |
Forest Officer, Patiala, Punjab on |
behalf of respondent No. 2 (in|
compliance  of  order datedi
(21.01.2025). K
2. ANNEXURE R-1.(School{; 19.06.2023
Proposal under Forest | 13
Conservation Act 1980) l ;
3. ANNEXURE R-2.(Joint | 16.09.2024 N“ a | \
Committee Report) ,

SUBMITTED BY:-
Place: CMAN DG AR

Dated: \\\v\\mo?—( Guramanpreet%h,PFS,

Divisional Forest Officer,
Patiala, Punjab.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI.

M.A No. 10/2025
in OA NO. 343 of 2024

Mahendra Kumar Arora
...Applicant
Versus
State of Punjab & others.

...Respondents

Reply by the way of affidavit of Guramanpreet Singh,
PFS, Divisional Forest Officer, Patiala, Punjab on the
behalf of Respondent No. 2.

XKk %k

Respectfully Showeth:

I, the above named deponent, am conversant with the facts
of the case and competent to swear this affidavit, do hereby

solemnly affirm and declare as under:-

1. That I am presently holding the charge of Divisional Forest

Officer, Patiala.
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2. That I have been duly authorized by Principal Chief
Conservator of Forests (HoFF) to file this affidavit on behalf of

respondent No.2.

PRELIMINARY OBJECTIONS

1. That the applicant has approached the Hon'ble Tribunal with
half facts/misleading information and has not disclosed the
true facts and circumstances pertinent to adjudicate the

matter in question.

2. That the applicant has levelled false allegations against the
officials of Forest Department, who have performed their
duties in accordance with due process of law and nothing has

been done as contrary to law.

3. That it is submitted that the Forest Department had received
a complaint by the present complainant regarding British Co
Ed S‘..chool (respondent no. 5), located on Left side of Forest
Strip Sanour distributary (RD Patiala Sanour Road to Patiala

Pehow oa;@?}fzféﬁ}v.« .in Sanour Beat, Patiala Range, Patiala

Pl & #g_
Fore [?lws;,onvfrom_-the office of Deputy Commissioner
\ % L ity ,f'; *) ﬁ/'
SN 75‘204; /
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Patiala on 15.02.2022. Upon receiving this complaint, a five
member team was constituted by Divisional Forest Officer
Patiala on 15.02.2022 under Range Officer, Nabha Ms.
Amandeep Kaur for enquiry of the same. The team submitted

its Report on dated 10.03.2022.

4. That as per the report, the school was using access
/approach measuring 0.01022 hac. through forest strip
without necessary approval under Forest Conservation Act,
1980 for a Non-Forest purpose. The temporary
encroachment for passage and parking was carried out in an
area of 817 Sg. Mtr. A New Residential Colony was
established by another private person, named Jasvir Singh
s/o Ranjodh Singh Resident of Ajit Nagar , Patiala (Proprietor
of R.S Enclave), on Right Side of Sanour distributary. While
taking access to the colony through a road under jurisdiction
of Municipal Committee Sanour, land breaking was carried
out by the saidr cq_loniser in the Forest strip adjacent to the

road in %p*atéaef“ibout 495 Sqg. Mtr. Additionally, total 28

/4 /

trees vsiér‘e(aflfs‘(’):}foundffmissing on the above mentioned site in
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Sanour distributary, of which only 11 dead and dry trees
were departmentally felled whereas 17 were felled illicitly,
though the timber has been retrieved from the strip and
recorded in the timber form No. 5 and 7 of the department

by concerned incharge.

5. That upon receiving the above report, the concerned
Divisional Forest Officer, Patiala took punitive action against
the erring parties i.e., the school and the Coloniser and
damage reports against the coloniser and school were
issued on 02.02.2022 and 31.05.2022 respectively,
thereafter, as per the rules a complaint case bearing No.
COMA/2275/2022 (Divisional Forest Officer Patiala Vs Kiran
Harika, British Co. Ed School) which is listed for consideration
on 01/05/2025 and COMA/429/2022 (Divisional Forest Officer
Patiala Vs Jasvir Singh, Coloniser) which is listed for evidence
on 18/04/2025 are pending in the court of Chief Judicial
Magistrate, Patia_!a, respecl;jvely. Hence, it is clear that the

department has}téﬂfen action as per rules. ﬁ/
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6. That for the loss of 17 trees and for non-action against the
violation, the concerned Beat incharge was suspended
immediately on 11/03/2022 and departmental action for
major penalty under Punjab Civil Services (Punishment and
Appeal) Rules, 1970 has been initiated by the office of

Divisional Forest Officer Patiala.

7. It is pertinent to mention here that Joint Demarcation of the
Forest Land has also been carried out with Revenue
Department on 25.03.2022 and the temporary encroachment
utilized for passage and parking by the violators has been
cleared along both sides of the Forest Strip and Possession of

Forest Land has been taken back by the Range team Patiala.

8. That it is further relevant to mention here that a notice dated
25.02.2022 under Forest Conservation Act, 1980 was issued
by the Office of Divisional Forest Officer Patiala to the School
for taking approval for approach and access from Ministry of

Environment Forest and Climate Change and the online case

P e

/;_fé‘r‘;‘,di%'é"rsip .h_@;f\Eorest land for approach and access with

S\ Y
ﬁQ_Z [Ha. Following has the notice the school

| i



179

applied through Proposal No. FP/PB/Others/433877 dated
19.06.2023 (Annexure R-1), this area is now revised to
0.0156 ha. after carrying out a fresh survey and for
restoration of forest land damaged by the school along with
the forest strip a penal NPV (Net Present value) amount of
Rs.4,23,430/- has been proposed in the above FCA case by
the Office of Divisional Forest Officer Patiala as per the Forest
Conservation Act, 1980 rules. The above proposal has been
sent to Nodal Officer FCA, S.A.S Nagar, Punjab for further

necessary action.

. That in compliance to Hon'ble National Green Tribunal order
dated 1-7-2024, a Joint Committee comprising Principal Chief
Conservator of Forest, District Magistrate, Patiala and
Regional officer, MoEF&CC, Chandigarh was constituted. The
committee has submitted its detailed report dated 16-9-2024
which is annexed (Annexure R-2) in which the Joint
Committee ha/s ggjudqug that adequate remedial, punitive,

el '\
5‘“9..»*“""' o /}?ﬁf\
estovr,atlv‘e_\rrfeasures have been taken by the

Q/

preventive and;
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Divisional Forest Officer , Patiala, the same is reproduced as

under :-

"Dunitive Action against the Concerned taken by
Divisional Forest Officer Patiala:

1. Punitive action for violation under Indian Forest Act
1927, against school was initiated on 31.05.2022 by
issuing damage report and civil case COMA 2275 of
2022 was filed against School, in District Court Patiala.
2. Punitive action for violation under Indian Forest Act
1927, against the Residential colony was initiated by
issuing damage report on 02.02.2022 and a civil case,
COMA 429 of 2022, was filed against the coloniser in
District Court Patiala.
3. With respect to loss of 17 trees and non action
against violation, the concerned Beat incharge was
suspended — immediately —on  11/03/2022 and
departmenta/ action for major penalty under Punjab
Civil Serwc/@é’(Pun/s/)ment and Appeal) Rules 1970 has

been inii“iat

I

d“layofflce of DFO Patia/a. &/
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Remedial Action taken up and Proposed:

1. Joint Demarcation of the Forest Land has been
carried out with Revenue Department Dated
25.03.2022 -and the temporary encroachment utilized
for passage and parking by the violators has been
cleared along both sides of the Forest Strip and
Possession of Forest Land has been taken by the
Range team Patiala.

2. Notice under Forest Conservation Act 1980 has been
issued to the School for taking approval for approach
and access from Ministry of Environment Forest and
Climate Change by Office of Divisional Forest Officer
Patiala Dated 25.02.2022 .

3. The online case for diversion of Forest land for
approach and access with an area of 0.08175 ha. has
been applied by the School Pfoposa/

FP/PB/Others/433877 dated 19.06.2023 and

Q! BB&3toration of Forest land damaged by the School

¢ Jz\\
”‘f‘?@@ﬁé \forest strip has been has been proposed in

3 } j
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the FCA case by Office of Divisional Forest Officer
Patiala.
Preventive Action Taken:
The violation carried out by violators Concerned
(The coloniser of the residential colony and the school)
though being a compoundable offence under Indian
Forest Act 1927, in order to make the action deterrent

the civil case has been filed against the offenders.”

REPLY ON MERITS

1. That para no. 1 of the application is admitted to the extent
that the Centre Government is creating awareness in the
general public about tree plantation to reduce and curb
pollution. Rest of the para is wrong and hence denied. It is
wrong and denied that about 250 trees were illegally felled

by the British Co-Ed School Authorities and has also

encroached upon the Forest land in Patiala-Sanour Road
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also wrong and denied that there has been any tampering of
tree register. It is relevant to mention here that the copy of
the records are available in higher offices also and all
standing trees have been entered in the register. As
explained in para 1 to 9 above, only 17 trees have been
felled and for which punitive action against both the

concerned staff and the user agency has already been taken.

7 That the contents of para no. 2 of the application are wrong and
hence denied. All the allegations levelled in this para are vague,
concocted and without any footing. It is pertinent to mention
here that the Forest Department on receiving the complaint on
15.02.2022, a five member team was constituted by Divisional
Forest Officer Patiala on 15.02.2022 under Range Officer Nabha
Ms. Amandeep Kaur for enquiry of the same. The team
submitted its report on 10.03.2022 and the actions taken
thereafter are mentioned in detail in the above preliminary
paras, which may kmd dly.. _e;ead in reply to the averments of

2 Lead
G

this para and are/wot repeated here for the sake of brevity.

\‘@i‘\
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That the contents of para no. 3 of the application are wrong
and hence denied. It is pertinent to mention here that for
redressal of the complaint of the complainant and in compliance
to Hon'ble National Green Tribunal order dated 1-7-2024, a
Joint Committee comprising Principal Chief Conservator of
Forest, District Magistrate, Patiala and Regional officer ,
MoEF&CC, Chandigarh was constituted. The committee has
submitted its detailed report dated 16-9-2024 which is annexed
as Annexure R-2 in which the Joint Committee has concluded
that adequate remedial, punitive, preventive and restorative
measures have been taken by the Divisional Forest Officer,
Patiala. The complete set of actions taken by the replying
respondent are already described in the preliminary paras and

are not repeated here for the sake of brevity.

4. That the contents of para no. 4 of the application are wrong

and hence denied. The detailed reply to the same has been

s —
~

given in the previOuS ;pargéé"\and not being repeated here for
the sake of brevity.

I 4R:
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Prayer clause is wrong and hence denied.
Keeping in view of the above, it is most humbly and
respectfully prayed that the application 'ﬁled by the applicant

may kindly be dismissed in the interest of justice.

Place: €
Date: CM>
Wuzoss o~
Guramanpreet Singh,PFS
Divisional Forest Officer,
Patiala, Punjab.
Verification

Verified that the contents of the reply by way of affidavit

from Para No. 1 to 9 of preliminary objections and Paras No. 1 to 4

on merits are true and correct to the best of my knowledge and

nothing has been concealed therein.

7

‘i# l‘:.\“ -7' ¥ .
2 \é\ 2 AR P ‘.

,;\ \E
;)‘*’
- / s DGM
Guramanpreet Singh,PFS
;‘" 7 Divisional Forest Officer,
e - Patiala, Punjab.
ATTES ., - 10 NTEFIE "
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Proposal Details

~ Proposal No.:
FP/PB/OTHERS/433877/2023
Single Window No.:
sw/133572/2023

CAF No.:

CAF[130431/2023

Project Name:

Permission for construction of approach Access to "THE BRITISH CO-ED HIGH SCHOOL" at Vill:
Sanour Tehsil: & Distt: Patiala

State:

PUNJAB

Area (in ha):

0.0156

Division(s):

Patiala Division

Proposal Submission Date:

19/06/2023

Application received at State :

N/A

Application received at IRO:

N/A v

Application received at MOEF&CC :

N/A

Proponent Name :

KIRAN HARIKA

Scenario:

Scenario 4

Demand/Payment:
NSA

Additional Demand/Payment:
N/A

In-Principle Approval:
in-Progress

Final Approval:

In-Progress
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Compliance report regarding order of the Hon'ble National
Green Tribunal dated 01.07.2024 pertaining to the Original
Application number 343/2024 Mahendra Kumar Arora Vs
State of Punjab

Hon'ble National Green Tribunal in its order dated 01.07.2024
(Annexure 1) pertaining to the Original Application number
34372024 Mahendra Kumar Arora Vs State of Punjab, constituted
@ committee to visit site, collect relevant information and if finds
sompiaint to be correct, take up appropriate remedial, punitive
and praventive action inciuding assessment of environmental
Compensation in accordance with jaw. Committee wag also
directed to submit compliance report with the Registrar General of
the Tribunal within the stipulated time. The operative part of the
order is reproduced as under :

British co-ed School in collusion with District Forest
fficer Sanor, District Patiala causing damage to
environment,
3. dn our view, above complaint can be looked into at the
first instance by Statutory Regulators ang local
authorities. Therefore, we constitute a joint Committee
Comprising Principal Chief Conservator of Forest of the
area concerned, District Magistrate, Patiala ang
Regional Officer, MoEF&CC, Chandigarh.
4. District Magistrate, Patiala shajl pe nodaj agency for
coordination ang compliance.
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5. Above Committes shall visit site, collect relevant
information and if finds above complaint to he correct,
take appropriate remedial, punitive and preventive
action including assessment of environmental
Lompensation in accordance with Jaw within  two
months,

6.Committee shall  submit compliance report with
Registrar General of this Tribunal within 15 days, after
expiry of above period who if finds iecessary may place
matter before the Bench for further orders, «

ftis submitted that, Office of Principal Chief Conservater of

Forest Punjab HoFF) deputed (Annexure 2) Conservator of

south Circle 1o represent Principal Chief Conservator of

est Hunjab (HoFFYin a joint committes as per above order of

Rigaor
5

Additional Deputy Commissioner (General), Patiala
fepresented District Magistrate Patiala and Technical Officer
'epresented Regional Office MoEF&CC, Chandigarh.

In the Meeting dated 20.08.2024 (Annexure 3) Divisional
U Officer Patiala appraised the committes regarding the

Forest Strip Sanour distributary (RD Patiala Sanour Read to

Pahows Road) falling in Sanour Beat, Patialg Range,
rest Division, Violation in the Forest strip under Indian
and the actions taken by concerned office on

complaint by Mahendra Kumar Arora dated

The site vigit was carried oyt BY the commitiee on

28.08.2024 {Annexure 4)in presence of Divisional Forest Officer,

Fatiala and concerned field staff with records. As per the Area

53
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Register, the Forest Strip is 3.5 meter wij ide on both sides of the

ry

Vistributary. The School had temporarily used the Fores st Strip for
passage and Parking on the Left side of the Distributary. The
owner of the Residential colony had damaged the Forest land on
the right side of the Distributary for passage.

mant Shri Mahendra K umar Arora was given the
hearing by the committee on. 02.09.2024
(Annexure 5) The complainant didnot appear in person and

mailed his written ' statement (Annexure 6). In written statement of

the cormplainant it is stated as under.

(1) ‘Thatl the officers of Forest Depariment Patiala DSFO

Madam, DFO Bajveer Singh  Dhillon  Officer Sanaur,

preet Singh  Block Officer, Sarwan Singh  Block

%Hw Patiala in order to benefit a private schoot
British Co-Ed and an illegal colony on right side of Sanour
Distributory RD Sanaur Road to Devigarh Road ang on

adjoining Pahews road have felled 250 trees

{2) That after culling the trees b v the said officials, the

entries of these lines have been deleted by tampering the
Jovernment records. As per google map and google earth,
e lrees which were present during October 2021 were not
present during November 2021., which treeg were shown on

Google Map and Google Earth in October 2021 and were

1oL present in Novembper ¢ 2021. To investigate this take a

report from the RT ex Xpert and the check record re gister.

73 Alternipts were being made to suppress the matter by

Senaing legal notice regarding illegal encroachment on forest

E
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land  opposite o the  British Co-Ed  Schoot however

rser/colony developer in connivance  with Forest
Officers have erected electric poles in place of trees without
obtaining NOC. Forest fand is encroached and no action has

o5 o fo .
fre S faien L

(4) That in above RD on the left side of of the Sanour
Distri hutory Opposite side of the schoof tree are not included
in the record and they are prepared to fel these trees also

Hegally.

through  joing demarcation by Kanungo of Forest
Department and Ofic cers of Revenye Deoartment the j could

be  ascertained that  the above officers  have got

f““\\

ncroachment done on fand worth crores and o how much
of lfand by School and the Colonjser Constitute a special
leam under the Supervision of current Ho'ble Deputy
Commissionar '

g §

HIg an

fe "*w'
w’)

e Coloniser in connivance with Officers of Forest
f;ﬁwwswg fias {:f@@f@f&; ed a road on forest land worth lakhs
without approval. New e electiic poles are also being installed

and without NOC fwmfsz& the matier and file

Juilty officers urider Corruption Act ”

British Co-ed Scheol Authorities were given opportunity of
hearing on date 05.09.2024 [Annexure 7). School Authorities

* committee and submitted their written reply

24 {ﬁ%é’%’%%%ﬁ?‘% 8} In their written reply the School

Authorities have submis ted as under

G
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SCHool)  has ecefved g Letter datect

Seho

 from your Office ang learnt that one Mahinder
Kumar Arors has leveled aflegations against the School

"egarding cutting of 250 trees and caused damaged to the

Environment That the British Co-Ed High Scho

ol is one of
prominent School $.in Patiala. The school provides

e,

a well-rounded education buil i a foundation of Acads
Creative Arts, Sports, Adventure ¢

S =,

<8MPs and {?&zz?mf;ff;sg‘g

vice which incides varnous activities fike aWwareness

campaigns,  tree plantation  apg community  outreach
programmesto name a few. Students gain international

Cugh trips abroad, YFU AFS, the Internationaf
SCH001 Award and  the

Schoo! Enterprise Challenge.
Students patticipate in treks and tours, |4 YP,

?»ﬁfﬁ; NC¢

CC and NSS, Sports ane Performing Ant
responsibility  to prepare  young people g
world ag confident, caring and responsible
> academic standards are very high and oyr
Xeelin ISC and I1CSE Examinations. Every
f;«?.{:} Ve been toppers af District, State and

5 an astitution, we are tdeeply ¢ conumitited fo

maintaining our reputation ang ensuring the highest standard
ntegrity. So, the que

&

stion of involvement of the schoop! iri

ueh like incidents of ¢ Culling trees or gncroaching any fang

! forest department does n ot arise,

(2) No Objection Cettificates |
et

hal e would ike 1o {Jfﬁf?’}‘}’ Qur position regarding it

oo W . g iy
Giistrg el

on of our School We have obtained the neces sary

ii%m*

British  Co-gd High  Schoor (hereinafter
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PEImissions from Punjab Maney Board and Seclred chang

Of fand yse (CLU) Certi cate from the Concerned ff%a:ff?m’;fs?ﬁg

o1 the establishmeny of our institution, The school has also
faken NOC from Punjab Manci Board to open the maijn

gates of the Schoof lowards road. Copy of the NOC bearing
No. 6099 dateq o 22032022 s attached  herewith as
Amnexure R-1 and Copy of ¢.1 issued by Concemed

authonty js attae ched %ngwffs as Annexure R 1/4. Fz arfier

School has n nowledge that there Is any land of forest

it has come o our i{f’}@wf@égﬁ that the jang
adioining the link foad near our School belongs to forest
land. Our School has ¢ taken the NOC from Funjab Mandi

Board under | GO faith assuming that the land pelonged to
Mandi Board Thereg fter, the School ﬁzzf;f}@{ﬁfgf%fy applied for
NOCs  prom f“fs«if depariment fegarding  school
entrance/gate. Copy of the NOC's applied o the Foresi

artment is g ff;w?f nerewith as Annexure .2 Schoo/

has also obtained NOE from Punjab  Mandj Board o
consiruct a bridge over Canal duly shown in the site plan.

opy of the NO OC js attached herewith as Annexure R.3

! want to olg 1ify that our School's S boundary js Clearly definegd

ds at Point-B on the site plan we submitted. There

o ene achment inio forest area and we are

ted to uphejc Tirvg environmental re egulations. Even, the
School has jefr eight feet its own land outside the Schoof
%ef;w@w’?mm’ufy T parking. The complainant Jeveled

=3
A
e
=

egarding encro ment. Moreover 4 Site

*

photographs z;izmw}'?;;; the actyal position  are

lached herewith

19



premises  or outside the premises. Our  school has

implemented various initiatives aimed af promoting
environmentaj awareness, ffm!wdfﬁg lree Planting drive and
educations] programs on Conversation. The allegations
leveiled b y the complainant are false ang frivolous. Which is
Clearly established from following points--

i That  the Building  of the  Schoot fs

road shown in the site plan attached herewith as
Annexure ;C?»#, S0, the Schoo} has no concem with the
land  of forest department adjoining  with the
{f?’??&?ﬁfﬁi}{;‘}%f}?g tiles)/road, That one Private Colonjzer has
developed z Private Colony at Point-A duly shown in
the Site Plan as (Annexure R-4), under the name of
'R.8. Enclave” Moreover. the above sajg Colonizer has
also got conslructed an if?f@ffﬁ@ﬂfﬁg tiles road with the
help  of Nagar Councit Sanaur, which s Clearly
established from photographs laken on ihauguration.
Copy of the Photographs showing the Board of 'R S,
enclave' js attached herewith as Annexure R-5 and
Copy of the photographs showing the mfwacé{fng road,
are also attached herewith as Annexure R-6 to R-8.
Moreover. the above sajd Private Colonizer has also
affixed four piflars in front of the road to stop the
General Puplic from the yse of this roadg Copy of the
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nhotographs showing the pillars affiveq o the road are

o

ittached  herewith as  Annexure R.g The  Privaie
Colotizer has got constructeqd the roagd wiy the
PUpose to approach his Colony "m g Enclave duly

shown in the Site Flan as wel as in the photographs

g .

The School js neither the beneficiary of the above sajq
oad  nor  pave ary concem/scontribution in  the
construction of road. Se the question of cutling any
trees or encroaching on any areg of forest lang by the
Schoo! does ot atise. For more clarity of the facts,
deponent has allached a site Plan (Annexure R-4). ip
Which, the Building of the School is duly shown at Pojnt.
Ain the site plan and the boundary wall of the school at
Point-B of the site  plan. Then, there g a Green
Zone/Grean Area duly shown at Point-C in the site plan.
The road feads towards the Village JaurianSadkanfrom
main roard aduly shown at Point-D in the site plan. Then,
there is a Green Zone/Green Area duly shown at Point.

£ in the sjte plan, Then, & Canal duly shown in Bhie

Colour at Point.F segregated/divide the area of Schoot

rom the fand

florest department. Then there is a roag

i
&
oud
St

o
structed by one Private Colonizer duly shown in
Yellow Colour at Point-G. All the above said facts are
also corroborated from photographs already attached
avove, 8o, the deponent has no voncem with the land
of forest department and has no reason to cut any such
rees. In fact the fand of forest depariment is far away

tom the fzgza;f;(i*fs«fjf wall of School Moreover School is

PN
o
<

epared (o cooperate with any fzm&gz‘égg}fﬁ;?g
aithiorities s*;fs;if;wzﬁ@%faﬁﬁmg o clear up  this

hisunderstanding.

L
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i That the complaiant with malafide intention has

not mentioned any date, month or year. when the
schoot allegedty cut the lrees or allegedly encroached

over any area of forest land

. That our Schoof also organizes many plantation

drives. Copy of the photographs regarding our past and

g projects aimed at increasing green cover are

altached herewith as Annexure R-11 to R-2

(5] Reason to move false complaints:

It has come fo our notice that individuals who  were
Unsuccesstul in secuyyr ng admission for their children, despite
their political connect tions, have initiated these z?:ééesefwfg
complaints  themselves or through  some  third person.
Moreover. the Schoo! has inquired about the complainant
after receiving this complaint and has come to know that
complainant is used to file false and frivoloys application

P
e s

-

various persons and nstitutions  just o extract
money. The complainant is 4 habitual litigant The British Co-
=d High School Cate gorically deny these afé‘@{;mf;wé which
the School believe have been made just to extract money
1 the reputa of the School The se hool reserves

oceedings against complainant for

moving false and fiivolous ¢ complaints.

it is féww’};c _;;aw ved that the complaint moved by the
complainant against the British Co-Ed High School is based
upon false and frivolous facis and same is fiable to be
dismissed with f;wz;;; Cost. Moreover, legal proceedings are
fiable to be initiated against the co f;swr;z‘ for providing

wrong and false information

ik
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al Forest Officer pa atiala submitted 5 detailed
Jmimittee aboyt Complaint (Annexure 9 and 10). In
this report the Divisional £ orest Officer, Patialg has informed as

(1) A complaint fegarding British Co £4 . School, located on

et side of Forest Strip, Sanour distributory (RD Patiala

g
&1

Sanour Road fo Patiala Pehows ¢ Road} was received from
office of Depup v Commissioner Patiala on 15/02/22 The
Complainant allee ged i the complaint, that British Co Ed
<Chool Authorities have Hegally felfed about 250 lrees ang
also encroached upon Forest land in Connivance with the
Forest Departrmey [ oin ﬁﬁfmamd;zmw road fafing under

4

rorest Range fijdfiéffa:{:‘..

er Team was constituted by Divisional Forest
tala dated! 1500 2022 under Range Officer Nabha

ma;? for enquiry of the same. The team
submilted jts Report dated 10.03.2022. As per the Report
lolal 28 rees were found missin g on above mentioned site in
Sanour distribute 1y of which ong ¥ 11 Dead and Dry trees

© departmentally felled and no action taken against 17

thouah the timber has peen retrieved from the strip

and recorded in the imber form by concerned | incharge and

in addition Jand breaking of Forest land (Violation under

indian Forest Act 1a92 27) has been found on poth s sides of the

(3) It was brought o the notice of the D Divisional Forest

Ulfice  that durng the period of the complaint. a New

22



197

wﬂfﬁsgffﬁy ifa’?smz% taking access to the colony throug gh &
road under jurisdiction of of Municipal Commitice Sanour. Land

Dresking was carr ed out in the Forest strip adjacent to the

1an area of about 495 >q Mt It is ajso reported By the
Division office th at the loss of trees and Land breakine g in
Right side of the Forest Strip alleged in the compiaint took
place around MNovember 2021, when the colonizer damaged

iadiacent to Nagar Council Road for approach to

identia 5@{35@@%

e

{4} It was also HOUGHE to the notice of the Forest Division

Fatiala that f‘wﬂf;méfﬁ“z School, British Co Ed School is

ffwufg (RD Patiaja Sanour road ‘0 Patiala

Road). Theschool Was using access ‘approach

through forest Stip without necessary approval under Forest
ation Act 1980 for Non Forest Furpose. The

elicroachment for Fassage and Parking was
outin an Area of 817 Sq Mt

clion taken ¢ ot has been sent by
office.  Pa ffgf’zfa Forest  Dijvision fo
South Circle vide letter No 3388
2 { Annexure 1)

g

HE TR iy
T ;.,:""fj*’“i«’iffj'gfaf

(5 Funitive  Action against the Concemed iaken by

Divisiona) Forest Offie e Patiala:

1. Punitive action for violation ur der India 1 Forest Act

1627 agairist schoolwas mitiated on 31.056 2000 by

Colony was esta blished on Right Side of Sanour

ational sinpe the year 2004 It is situated on Left Side of



(7)

ISStiing damage feport and civil case COMA 2275
0f2022 was filed against School, in District Court
Fatiala mm}éxwﬁe 2).

2. Punitive action. for violation tnder Indian Forest Act
1927, against theResidentia/ colony was inftiated by
ISSuing damage report on 02 02 2022 and a Civilcase,
COMA 429 of 2022, was fileq against the coloniser in
District Court Patiala

(Annexure 3). |

3. With fespect to loss of 17 frees and non action
against violation, theconcemed Beai incharge was
Suspended - fr?'m?&dfaz‘@fy on 11/03/2022 and
departmentataction for major penaity under Punjab Ciyi
Services ( Punishment ang Appeal) Rules1970 has
been initiated by office of DEQ Fatiala,

Remedial Action taken up and Proposed:

1. Joint Demarcation of the Forest Lang has been
Carmed out with f%‘azsxeﬁu@ﬂeparimgm Dated 25.03 2022
(Annexure 4) and the temporary encroachment utilizeq

for passage and parking by the violators has peen
Cleared along  both sides of the For&sfSé‘r;}o and
FPossession of Forest Lang has beepn taken by the
Range team Patiala.

2. Notice under Forest Conservation Act 1980 has been
issued to theSchool for taking approvaf for approach
and access from Ministry of Environment Forestand
Climate Change by Office of Divisional Forest Officer
Patiala Datog 25.02.2022 (Annexure 5).

3. The online case for diversion of Forest land for
approach and access witharea of o 08175 Ha. has
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been  applied by  the  School FProposal

FRIPB/Others/433877 dated 19, 06.2023 (Annexure &)

and Restoration of Forest land damaged bythe School
along the Forest strip has been has been proposed in

the FCA case by Officeof Divisional Forest Officer

Fatiala.
(8} entive Action Taken

The violation carried ouf by violators Concerned {The coloniser of

theresidential - colony and  the school)  though being a

ompoundadle offence under IndianForest Act 1927, in order to

mare the action deterrent the civil case has been filedagainst the

offench

(9} In addition to the C omplaint, the allegations raised in

the written statementof the complainant was also enquired
into and Field verification report of ConcernedRange officer
slated that the electric poles are not in the Forest Strip. If is

urther reportedby concerned Range office that allec gations of

lampering of iree register is false as thecopy of the records
are avadable in higher offices and all standine g trees have
beenentered in the register. The same has been reported by
Division office Patiala in jts letterno 9065 Dated 13/6/2024

S e s prgm Y
[HE e 7

(10} itis reported that As per the Area Register. the Forest
meterwide on both sides of the distributary. The

School had temporarily used the Forest Stripfor passage and

:.wk

arking on the Left side of the Distributary. The owner of the

P

Residentialoc “sis:srz;f had damaged the Forest land on the right

% f.’
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side of the Distributary for passage. Thedemarcation of the
Forest strip had already been carried out on 25/3/2022 and
thetemporary Violation on the Forest land has been cleared
and has been taken possessionby Concerned Range team.
The Punitive action against the Violators and Concerned
Beatlincharge for major penalty been initiated against the
concerned Beat incharge as perdepartment rules. Regarding
the Loss of trees, Punitive action against the ConcernedBeat
incharge has been laken up. The Restoration of the Forest
Strip has heen proposedin the Forest Diversion case applied
by the School.” |

Observations and Conclusions of the Committee.

The Committee based on observations during the field visit fo
the area under consideration, detailed consultation with the
DFO, Patiala, written statement by the complainant, written
statement by the School Authorities and report by the DFQ,
Patiala the Committee found the following,

1. A complaint regarding British Co-Ed School located on
Left side of Forest Strip, Sanour distributory (RD Patiala
Sanour Road to Patiala Pehowa Road) was received from
office of Deputy Commissioner Patiala on 15/02/22 The

complainant aiiégeé in the complaint, that British Co Ed

School Awhm*éﬁes have illegally felled about 250 trees

and also encroached upon Forest land in connivance with

the Forest Department in Patiala-Sanour road falling
under Forest Range Patiala.

2. This complaint was immediately inquired into by the
Divisional Forest Officer and it was found that

o
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the Private School, Brit ish Co Ed School ig Operational
since the year 2004 and isg situated on Left Side of the
Sanour distributar v (RD Patiala Sanour road to Patialg
Pehowa Road), The school was using access /approach
Ugh forest SUIp of 3.5 m wide without necessary
approval under £ orest {L{:@%awm*m Act 1980 {(now Van

Evam Sa amvardhan) Adhiniyam, 1980).

Nere was o @ﬂf@%r%mﬁeh% Cver 817 Sq m of forest ares for

A New Res lgﬁ%%%g Lolony wag established on Right Side
of Sanour disty ibutary. While taking access ig the colo ony

through a road | under jurisdiction of Muni icipal Committee

breaking was ¢ carried out in the Forest strj rip
adjacent to the rad in an area of about 495 Sg Mt It is
S0 reported By the D vision office that the loss of trees
and Land break NG in Right side of the Forest strip alleged

N the complaint 1ok place around ?\émem%}af 2021, when

Council Roag for approach to hig ?%‘%%fﬁ@ﬁ? al %L;z::s;%@?%gf,

€r the report of Range Forest Off; iCer who inguired

' ihe complaing az;éz,;rmg the year 2022 {which is a part of

that a total of 28+ rees were missi; ng from the strip on right
side of the Sanour Distyi ibutary. Out of these 28 rees, 11
Dead and Dry tress were felied Departmeniay ly as per
rules of the Forest Department ang N0 action was taken
against 'emaining 17 trees by the concerned beat

ncharge # nough he could retrieve timber.
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A doint Demarcation of the Forest Land was carried out

w

with Revenue Department Dated 2503 2022 and the

emporary en nereachment utilized for passage and g}gfkéﬁg
Dy the violators has been cleared along both sides of the
Forest Strip and Fossession of Forest Land has been
taken by the Range team Patiala

é}m@ the site inspection by the commiltee, no direct

evidence was found which could verify the allegation of

£
i

”i}”ﬁ%% felling of tree by a specific Person or entity.

o

However from all the secondary information. records and
report of the DFO Office it tis evident that there was illegal

felling of 17 trees ang not 250 as alleged in the complaint,

ith respect to loss of 17 trees and non action against
violation, the ¢ concerned Beat in charge was suspended
é?’?’?i%%‘ﬁi‘%'ﬁa‘f}?? and departmental action for méz%fzf penalty
under Punjab Civil Services (Punish nament and Appeal)
wles 1970 has been Initiated by office of DEO Patiala

-LCases against the British Co- Ed school and the Private

~olony have been filed i the Court of Judicial Magistrate
as per the provisions of | dian Forest Act 1927 even

though there was provision to compound this viclation to

Following notice from the Forest Department, School

Authorities have applied (Proposal - FPIPB/Others/433877

%
oo™

tor post facto approval for diversion of

008175 Ha of forest land for approach and access to

school as per the provisions of Van (Sanrakshan Evam

g
=

<
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Samvardhan) ) Adhiniyam, 1980, This area is now revised
0 0.0156 ha. The Restoration of the Forest strip over
violated area of 008175 ha has been proposed in the
Forest Diversion case applied by the School and this cost
shall be borne by the School Authorities. The further
action against - the viclation will be decided by the
?%{s%i?‘f%&;; New Delhi while considering the proposal for
-Tacto approval,

- The some new allegations viz., ere ecting electric poles

written statement da ated 31.08.2024 of complainant before
the commitiee though not part of original compiaint were
also inguired oy the Divisional Forest Officer and it was
found that the o electric poles are not | in the Forest Strip. It
is further ' reported that the allegations of tampering of tree
register is falge s the copy of the records are available in
higher offices and all standing trees have been entered i

the register.

9. As of now there are no legal provis sions/guidelines for

assessment of environiental Ccompensation in the State

TP committee finds that %’m?f&wiﬁg the complaint, the matter was

d info and ader uate remedial, punitive, preventive and

restorative measuyres are taken by the Divis sional Forest Officer

The commitice also finds that there was illegal felling of 17
frees and not 250 trees as alleged in the complaint

orest area ang tampeyr ing with records, raised in the

7 e
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ected Forest Division to be more vigilant

Sk w
Y f i Fery o s ¢ sy g oo¥ g g g oo oy B d o tryyesivy vy wn d
SIS L ide iorest protection and nitiate tmely  action
:
H v P o g . - ;
NS Vvioiators as per the law

\ d Ve - S {/5 P

Additional Deputy Conservator of

»

Commissioner (G}, Fo

-

rests,

Patiala South Circle. Patiala
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BEFORE THE HON'BLE HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGARH

AUTHORITY LETTER

I, Dharminder Sharma, IFS, Principal Chief Conservator of Forests (HoFF),
Department of Forest and Wildlife Preservation, Punjab, SAS Nagar
(Respondent No. 2) hereby authorize Sh. Guramanpreet Singh, PFS, Divisional
Forest Officer, Patiala to defend and file affidavit on behalf of the undersigned
(Respondent No. 2) in the present court case i.e. MA No.10 of 2025 in OA
No. 343 of 2024 Mahendra Kumar Arora Vs State of Punjab. He may kindly be
allowed to appeal/defend and file affidavit in this case on behalf of
Respondent No. 2. Undersigned is also in agreement with report filed by the

Joint Committee in the present case.

DHARMINDER SHARMA
PRINCIPAL CHIEF CONSERVATOR OF FOREST (HOFF)

Date 09-04-2025
Place Chandigarh



